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Guild, an unregistered bogus organi- 
zation run by a priest named Father 
Ignatius under the cover of a charit- 
able society. But it was already esta. 
blished that this is a bogus organiza- 
tion. In the name of the Guild Fr. 
Ignatius has already imparted 25,000 
tonnes of cement from foreign coun- 
tries. Three more cases have already 
been unearthed including a bogus so- 
ciety in Ernakulam, controlled by 
some influential persons who have 
close connections with the ruling party 
including one Deputy Superintendent 
of Police. Sir, the question that has 
arisen is: how could it secure such a 
large quantity as three lakh bags as 
reported from STC when even public 
sector and cooperative agencies could 
not get adequate quota from STC? 
STC had rejected applications from 
the State-own«d Small Industries De- 
velopment and Employment Corpora- 
tion and the State Warehousing Cor- 
poration for licence to import cement. 

Not only that. The imported cement 
has been distributed throughout the 
State even without paying the due 
sales tax to the State Government. It 
was clear from these facts that some 
influential persons are involved in 
these dealings. It was reported in the 
press that some ruling party MLA's 
and MP's of the State are involved in 
thjs fraud. 

SHRI V. GOPALSAMY: Congress 
Party? 

SHRI K. MOHANAN: I am demand- 
ing an inquiry on that. I am not 
charging anyone. (Time-bell rings). 
Half a minute more. 

The Keraia High Court has suggest- 
ed a comprehensive inquiry by a Cen- 
tral investigating agency into the 
whole affair. The Court, while dismiss- 
ing a writ petition filed by Father 
Ignatius, has said (hat it was mys'eri- 
ous to see the public sector Staie 
Trading Corporation granting licence 
to' an unregistered agency to import 
25,000 tonnes of foreign cement. STC 
had granted the licence to the Guild 
in just four days, and that too before 

it was registered under the Tamil 
Nadu Societies Registration Act. Sir, 
I am quoting from the verdict of the 
High Court while dismissing a writ 
petition   from  Fr.   Ignatius. 

So, Sir, I request the Government 
of India, through you, to institute a 
high level inquiry into the whole 
affair including the involvement of the 
ruling party MLA's and MP's and the 
part played by STC. I requst, through 
you, the Government to institute a 
high level inquiry into the whole mat- 
ter, as directed by the hon. High Court 
of Kerala. 

ANNOUNCEMENT RE. STATEMENT 
ON SITUATION      ENT SRI      

LANKA 
THE VICE-CHAIRMAN (SHRI 

SANTOSH KUMAR SAHU): I have to 
inform hon. Members that the Minis- 
ter of State in the Ministry of Exter- 
nal Affairs, Shri Ram Niwas Mirdha, 
will make a statement in the House 
today at 5-30 P.M. on the situation in 
Sri Lanka. 

THE LEY V   SUGAR   EQUALISATION 
EQUALISATION     FUND     (AMEND- 

MENT) BILL, 1984 

THE MINISTER OF STATE (IN- 
DEPENDENT-CHARGE) OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI BHAGWAT JHA 
AZAD): Sir, I beg to move: 

"That the Bill .to amend the Levy 
Sugar Price Equalisation Fund Act, 
1976, as passed by the Lok Sabha, 
be taken into consideration." 
As the House may be aware, the 

Government has been following in 
the interest of millions of consumers, 
the policy of partial control on sugar 
since 1967-68 sugar year with brief 
spells of breaks from 25-5-1971 to 
30-6-1972 and from 16-8-1978 to 
10-12-1979. Under this policy, a subs- 
tantial portion of sugar production 
(called "levy sugar') each year is taken 
over at prices fixed under the Essen- 
tial Commodities Act for distribution 
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to the consumer through fair price or 
ration shops. Prior to 1972-73, the re- 
tail consumer price used to be differ- 
ent in different areas based upon the 
zonal ex-factory pricej transport and 
handling charges, etc.i and the distri- 
bution was arranged through the 
licensed      wholesale      and retail 
dealers. Since 1972-73_ the whole- 
sale dealers have been replaced 
by the Food Corporation of 
India and other public agen- 
cies, and the levy sugar is being dis- 
tributed to the consumer at a uniform 
price throughout the country. 

The ex-factory prices fixed by the 
Government from time to time have 
been challenged by thg sugar produc- 
ers by filing writ petitions in the 
High Courts and the Supreme Court. 
In majority of the cases, the Courts 
permitted the sugar producers to 
charge higher prices pending disposal 
of the writ petitions. Prior to 1972-73, 
the incidence of higher price was ulti- 
mately passed on to the consumer. 
From 1972-73, the burden of the high- 
er prices has fallen on the non-statu- 
tory Levy Sugar Price Equalisation 
Fund being operated by the 
Food Corporation of India in 
connection      with implementation 
of the scheme for distribution of levy 
sugar at a uniform price. 

When the writ petitions of certain 
sugar mills challenging the price of 
levy sugar of 1971-72 and earlier sugar 
years were dismissed by the Supreme 
Court in 1972, the sugar producers 
contested the demand of the Govern- 
ment for refund of excess charges. In 
order to avoid millions of consumers 
entering into litigation for seeking re- 
fund of the excess price paid by them 
—possibly they could not have done— 
and allowing the sugar producers to 
retain the undue collection of large 
sums of money, the Government en- 
acted the Levy Sugar Price Equalisa- 
tion Fund Act, 1976 with a view to 
securing recovering of such sums from 
the sugar producers, along with in- 
terest thereon at the rate of 12.5 per 
cent per annum, refunding the sum 
to  the  consumer of sugar,  who  paid 

the higher price and utilising the un- 
claimed amounts for the benefit of 
the consumer of levy sugar as a class 
by maintaining uniform retail price of 
levy sugar. 

 
SHRI BHAGWAT JHA AZAD: In 

the light of the experience of the 
administration of the Act and the 
issues arising in a number of court 
cases, it has been decided to amend 
the Act so as to plug certain loopholes 
in the existing provisions of the Act 
of which the sugar producers have 
attempted to take undue advantage 
and make the Act much more strin- 
gent. With this object in view, the 
Levy Sugar Price Equalisation Fund 
(Amendment) Bill, 1984 has been 
brought forward for consideration and 
passing of this House. The important 
undue advantages which the sugar 
producers have attempted to take, 
are;,  

(1) In absence of a specific provi- 
sion in the Act, excess Central Ex- 
cise Duty on sugar, collected as a 
consequence of the interim higher 
price allowed by the Courts, is not 
liable to be credited to the Fund. 
This is being sought to be covered 
in the amendment. 

(2) The excess realisations made 
before 1972-73 are not liable to be 
credited to the Fund since the uni- 
form retail price was introduced 
from 1972-73, and levy sugar has 
been denned in the Act to have the 
same meaning as was assigned to 
it in the Levy Sugar Supply (Con- 
trol) Order, 1972 in making is ap- 
plicable to past cases as well.    This 

• is the second amendment. 
(3) The prescribed interest is not 

liable to be credited to the Fund as 
specific provision to. that effect has 
not been made in one of the sub- 
section of section 3 of the Act and 
because the Act does not provide for 
payment of interest to the consumer 
alongwith refund of the excess price 
paid by him. This is being rectified 



 

and covered in the proposed amend- 
ment. 

(4) These are the important am- 
endments that we propose to incor- 
porate in this amending Bill. 

(5) I would hope that with the 
help and cooperation of hon. Mem- 
bers of this august House it should 
be possible to have this amendment 
Bill expeditiously passed in the in- 
terest of millions of consumers so 
that the producers could be com- 
pelled to deposit the excess realisa- 
tion including the Central Excise 
Duty as well as provide for credit. 
ing of the interest etc. 

With these introductory remarks I 
commend this Bill for the considera- 
tion of the House. 

The .question was proposed. 

*SHRI DEBENDRA NATH BAR- 
MAN (West Bengal): Mr. Vice-Chair- 
man, Sir, the Hon'ble Minister seeks 
to amend the Levy Sugar Price Equali- 
sation Fund Act, 1976. 

The Sugar Mill owners are not hap- 
py with the ex-factory prices of sugar. 
They are going to High Courts and 
Supreme Court for increasing the pri- 
ces of sugar. The Courts are also en- 
abling the Sugar Mill owners to in- 
crease the prices of sugar by granting 
their appeals. Consequently, the dea- 
lers in sugar are being benefitted in 

many ways. 

Increased price of sugar is harming 
the interests of consumers. It is also 
harming the interests of Government 
in the matter of realising levy. The 
Sugar Mill owners are not paying to 
the Government its excess dues due to 
increase in prices of sugar. The 
Hon'ble Minister has moved this am- 
ending Bill in order to realise the ex- 
cess dues from Sugar Mill owners. 
This amending Bill is welcomed and' 
deserves support as it enables the 
Government  to   realise   its  legitimate 

♦English    translation    of    original 
speech delivered in Bengali. 

dues from the Mill owners. But the 
Government took eight years to bring 
this amending Bill. What is the rea- 
son for it? 

The Essential Commodities Act, 1972 
and the Levy Sugar Price Equalisation 
Fund, Act, 1976 had many loopholes. 
Taking advantage of those loopholes, 
the Sugar Mill owners have pocket- 
ted, and are still pocketting, lakhs of 
rupees by cheating the common peo- 
ple. The Hon'ble Minister may say 
that those Acts were enacted by Par- 
liament and as such the Parliament 
should be held responsible for those 
loopholes. Such a statement may 
come from simple people. But a Gov- 
ernment Bill is not enacted in a sim- 
ple manner. The framers of laws 
have definite objectives while framing 
them. Those objectives are to safe- 
guard class interests in a class-divided 
society. The interests of which class 
is being protected by the Government 
of India? Are they protecting the in- 
terests of businessmen, monopolists 
and Zamindars or labourers, workers 
and farmers? If the Hon'ble Minister 
takes a little care, he will find that 
the Essential Commodities Act, 1972 
and the Levy Sugar Price Equalisation 
Fund Act, 1976 are really serving the 
cause of Sugar Mill owners and sugar 
dealers. 

3 P.M. 
The Sugar Mill owners paid interests 

to the Government on its dues at the 
rate of 12* per cent interest. They 
did not pay Government's dues delibe- 
rately and cleverly. So they deserve 
punishment. I feel an interest of 18 
per cent should be charged on Gov- 
ernment's dues. If the payment is 
made within sixty days, the rate of 
interest will be 18 per cent. But if 
the payment is made beyond sixty 
days, the rate of interest should be 20 
per cent. 

We have noted that this Sugar in- 
dustry, like other industries, does not 
safeguard the interests of consumers 
in internal markets, sugarcane growers 
and workers. The interests of Govern- 
ment are also affected' as it happens 
in the case of Levy Sugar Price. 
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In 1981-82 and 1982-83 the produc- 
tion of sugar was 84 lakh tons and 82 
.lakh tons. Now in the last season the 
production has come down to 59 lakh 
tons. There is a deficit of 23 lakhs tons 
to 24 lakh tons. Internal consumption 
was 78 lakhs tons. The Sugar Mill 
owners and sugar dealers will take 
advantage of this scarcity. Already 
there is dual pricing system in sugar. 
They will get a golden opportunity to 
Exploit the consumers. We have many 
festivals in the coming months, • that 
is, from September to November. 
People use maximum sugar during 
these months of festivals. The Govern- 
ment's policy in regard to sugar in- 
dustry and sugar dealers is responsi- 
ble for the exploitation of poor con- 
sumers. I can say from my bitter ex- 
perience that people will have to buy 
sugar at the rates of 7/8 Rs. 10 Rs. , 
15. Will the Hon'ble Minister assure 
the House that the present price of 
sugar will be retained? 

The Hon'ble Minister knows that 
the sugar-cane growers in-this country 
will now get at least Rs. 200 crores 
from Sugar Mill owners. They are 
not getting price for their produce in 
proportion to its cost of production. 
The price of sugarcane should be bet- 
-ween Rs. 20 and Rs- 27 per quintal. 
But the growers are forced to sell 
their produce between Rs. Il and 17 
per quintal upto months between Oc- 
tober and December. 

Secondly, a big portion of dues of 
sugar-cane growers are not paid by 
Mill owners. Consequently, the grow- 
ers do not get fair price and their dues 
in time. Let me not go into the cases 
of other States. Let me go into the 
case of West Bengal. It is very back- ( 
-ward in sugar production. But in this 
State, the sugarcane growers in Nadia 
and Mushidabad districts v/ill still get 
Rs. 23 lakhs from Palashi-Ramnagar 
Sugar Mill. 

Palashi-Ramnagar Cane and Sugar 
factory in West Bengal did not produce 
sugar for more than 500 tons despite 
availability of sugar-cane in their own 
Sands.       Consequently, the employees 

did not    get their    salary    for  eight 
months. They also did n:-t get bonus, 
Provident Fund and gratuity etc. Sea- 
sonal  labourers   have   not   been  paid 
seasonal   allowncesi   Similrly      termi- 
nal benefits have not been paid to the 
workers.   Rs. 60 lakhs are due to the 
workers.    In  U.P.   Rs.   65   crores   are 
due to sugar-cane growers. What steps 
the Government are raking to pay the 
dues of workers? 

What are the reasons for such a 
situation in sugar industries? Why the 
local buyers are forced to buy sugar 
at a price higher than the price in the 
international market? Why the wor- 
kers are compelled to starve day after 
day after losing their jobs. Why the 
cane-growers are deprived of their 
dues? Above all, why the sugar in- 
dustry is unable tq meet the internal 
demand? I want that the. hon'ble Min- 
ister should give correct answers to 
my questions. But we feel that the 
anti-people policy of the Congress 
Government is responsible for the cri- 
sis in sugar industry as in other in- 
dustries. The Government should give 
up its anti-people policy. I demand 
that sugar industry and sugar business 
should be nationalised immediately. 

Sugar must be ' distributed through 
rationing and Fair Price Shops 
throughout the country at the same 
price. Otherwise, it will be difficult to 
save an important industry like sugar 
industry. 

Sugar is a sweet commodity. The 
Government should not allow to deve- 
lop such a situation which will embit- 
ter relationship between the consum- 
ers on the one hand and the Govern- 
ment and sugar dealers on the other. 
The Government should also see that 
embittered relationship does not grow 
between workers and sugar mill own- 
ers. At the end I would request the 
Hon'ble Minister to nationalise Pala- 
shi-Ramnagar Sugar Factory. A de- 
mand to this effect has already reach- 
ed the Minister. Simultaneously, I 
demand nationalisation of other sugar 
industries in the country. I also de- 
mand that sugar should be distributed 
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(Shri Debendra  Nath Barman) 
throughout the country through Fair 
Price Shops at the same price. Only 
these steps from the Government wiH 
save this industry. With these words 
I conclude.   Thank vou. 
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SHRI     BISWA     GOSWAMI    (As- 

sam) :     Mr.    Vice-Chairman,    Sir... 
(Interruptions). 

 
JNo cross-talk, please. 

SHRI BISWA GOSWAMI: Mr. Vice- 
Chairman,   Sir,   while  welcoming   the 
amendments sought to be made through 
this Bill, I want to make certain ob- . 
servations. 

Sir. the Levy Sugar Price Equalisa- 
tion Fund Act was promulgated ia 
1976." As a result of certain writ peti- 
tions riled before the courts and the 
refusal of the sugar producers to re- 
fund the excess charges, the Act was 
passed. Today, after eight years, 
these amendments have been brought 
forward. And in this Bill also, Sir, 
the 'levy sugar' has been defined as— 
and I quote—"levy sugar", means the 
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.sugar requisitioned by the Central 
Government under clause (f) of sub- 
section (2) of section 3 of the Essen- 
tial Commodities Act, 1955." Sir, it 
:100k 12 years for the Government to 
properly define levy sugar. And this 
inordinate delay in bringing forward 
these amendments and plugging the 
loopholes in the Act haVe harmed both 
the consumers and the sugar-cane pro- 
ducers. And these loopholes would not 
• haw been there had the Bill been 
brought forward after carefuily exa- 
mining the provisions long time back. 
In a casual manner this had been dealt 
with. And it is after eight years that 
-these Jefects are sought to be rectified. 

Sir, the sugar production in this 
mtiy has declined. There was a 
bumper production of 82 lakh tonnes, 
an^ ift t^je last sugar year; it has come 
dowsi Io, 58 lakh tonnes. What is the 
reason behind this? We are import- 
ing sujar. What is the.reason that 
the suiar production has gone down? 
It iff hecause of the fact that sugar- 
cane j rowers are not getting remune- 
rative prices on the one hand, and on 
the ottier the sugar-cane growers are 
yet \o get their dues from 
the luill-owners. About Rs. 154 
croroj (vhich is due to the sugar-cane 
grow in; is yet to be paid by the miU- 
ownti't. This point has been made by 
the )]i»vious speakers, including Shri 
Ramanand Yadavji. And this has ad- 
verse 1| affected the interests of the 
sugal't »ne' growers. As a result 
of thut^ they have lost the incen- 
tive tnd consequently the pro- 
ductiopi of sugar-cane has gone down. 
Then, IMr, coming to the price of 
sugar, during the last three or four 
years iVje price of sugar has increased 
and ev&n recently also there has been 
an inciease in the price of sugar. Sir, 
the su^ar policy of the Government 
has Jailed to benefit the poorer sec- 
tions oi the people. There are two 
prices M sugar, the levy sugar price 
and tive open market .sugar price. 
Takirvg advantage of these two prices 
in suj«r( the    businessmen    and pro- 

flteers  they  always  deceive  the  con- 
sumers and    particularly    the people 
living in the urban areas,   Ihe affluent 
section,  they    only   are    getting    the 
advantage of levy sugar. In the rural 
areas you won't get levy sugar.   Even 
in the fair price shops levy sugar    is 
not available.  When  a  consumer goes 
to a fair-price shop in the rural areas 
to purchase levy sugar, he will be told 
that levy sugar stock js not available 
and the  open market  sugar  Is  avail- 
able. That means that the shopkeeper 
will sell to him the levy sugar at open 
market  prices.     So,  the  Government 
has given    scope to   the   traders    to 
deceiye the consumers'.    By this two- 
price system the consumers are not at 
all benefited, particularly the common 
people     the    poorer    sections    of the 
people   and  the   people  living  in  the 
rural   areas.   The   Government   should 
look into it and see as to what can be 
done to protect the interests     of the 
common  man  in  this  country. 

Sir, these problems cannot oe solved 
by depending on these mill owners. 
There is only one way to solve these 
problems and that is nationalisation 
of sugar industry. Sir, I am aware 
that the hon. Minister is progressive 
person. I kno*vr it. And, I believe and 
I hope that he will come forward for 
total nationalisation of the sugar in- 
dustry. Unless and untill that is done, 
both the consumer and the producer 
of suagrcane and also the Government 
will find themselves in difficulties in 
the hands of these mill-owners. You 
cannot control prices. You cannot 
increase the production of sugar. 
You cannot ensure the regular supply 
of sugar in the rural areas unless and 
until you have got control over the 
production of sugar. That means these 
mills should be in yocr hands. Other- 
wise you cannot control the prices and 
you also cannot have control over 
the production of sugar. 

Therefore, Sir, I would urge upon 
that Minister that he should take (he 
necessary steps and immediately bring 
forward a Bill for total nationalisa- 
tion   of  the  sugar industry.   And,   it 
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[Shri Biswa Goswami] 
will be in consonance with the 
declare 1 policy of their party also 
becaust the Congress (I) Party 
prefers to believe in socialism. So, if 
they ivally belive in socialism, let 
them, come forward to introduce 
nationalisation, in the field of sugar 
indu ill /. 

Sir, then I want to know from the 
h<n. Minister as to what steps he will 
take fo/ payment of the arrears ol 
svgarca^e growers. Will he direct 
oi Jy ths State Governments to see 
that thwse dues are paid or v/ill ha 
take some other steps also io see that 
these daes which amount to some- 
thing Lke Rs. 154 crores to Rs. 200 
crores are paid to the sugarcane 
growers? The hon. Minister should 
take immediate necessaiy steps so 
that t.te sugarcane growers get their 
money. Secondly, Sir, the question of 
availaBility of levy sugar in the rural 
areas should be taken up seriously 
and tlie Government should see that 
levy Migar is available to all, parti- 
cular \j to the poorer sections of the 
Peopl* 

In Ihe end, Sir, I once again request 
and ivge upon the hon. Minister to 
come forward with a Bill for nationali- 
sation    of the sugar industry. 
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SHRI VITHALRAO MADHAVRAO 
JADHAV (Maharashtra): Mr. Vice- 
Chairman, Sir, I rise to support this 
Bill. Actually this Bill is or the Levy- 
Sugar Price Equalisation Fund which 
is meant for the distribution of levy 
sugar at uniform prices. Sir, while 
parti cipating in the discussion on this 
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(Shri Vithalrao Madhavrao Jadhav) 
Bill, I would like to say that there is 
a very basic principle of economics. 
The basic principle of economics is 
production, consumption and satisfac- 
tion. So here, in the case of sugar and 
sugarcane, the producers are the far- 
mers and consumers. Seventy per 
cent of our population is dependent 
upon agriculture. So, the consumer is 
also the farmer and, ultimately, the 
man who produces and the man who 
consumes must be satisfied. But un- 
fortunately, what we haye seen in 
the infrastructure of the country ia 
that the long, traditional grievance 
of our agriculturist is that he 
is not      getting remunerative 
prices for agricultural commodities. 
Sir, on the floor of the House on 27th 
April, 1984, I had brought a Calling 
Attention about the remunerative pri- 
ces for agricultural commodities. 
From that point of view also I would 
like to discuss some more points about 
sugar. Before coming to these details, 
I would like to make some pertinent 
points about sugar production. Sugar- 
cane yield is dependent upon various 
climatic factors, the s most' important 
of which is the solar energy and avai- 
lability of water. When we compare 
Sugar production in India and in 
other parts of the world like 
Jawa, Sumatra Hawaii, Mauri- 
tius and various other places, 
we find that whereas there 
sugarcane production is about 250-350 
tonnes per hectare, here it is not more 
than IOO tonnes per hectares. In north 
India the yield comes to about 25 ton- 
nes per hectares. In Maharashtra, with 
the very progressive cultivators, it 
comes to IOO tonnes per hectare. Why 
is there a difference? In spite of the 
scientific anj technological develop- 
ment in sugar crops and various varie- 
ties having been evolved by the Coim- 
batore Agricultural Research Station, 
in Maharashtra also we are having 
. different varieties such as 740, 775, 
778, 22,165, the high yielding varie- 
ties—our sugarcane production is go- 
ing down; it is getting lower every year 
What is the reason? There is the eco- 
nomic   reason.   We   are   not   going   to 

give the farmers remuneratives prices. 
That is why farmers are getting less 
attracted towards sugarcane produc- 
tion. Sir, sugar is a sweet item. But 
when prices are not given properly, it 
becomes sour. When the farmers suffer 
badly, it becomes bitter in taste. So- 
like this, this is the fate of sugarcane 
production in our country. 

In Uttar Pradesh and Bihar there 
are sugar mills which are run by pri- 
vate mill-owners. In Maharashtra 68 
sugar factories are there fo the co- 
operative sector. Every year we have 
to discuss this problem in the House. 
People from these Benches as from the 
other side complain that there are 
huge amounts as dues from the mill- 
owners. What is the reason for this? 
When a mill-owners, a private entre- 
preneur starts an industry, he wants 
to extract more profit, he wants to 
extract more butter from the project 
at the cost of exploitation of the poor 
farmers of this country. Now this sys- 
tem must be changed. 

Sir, I am very proud to tell you that 
in Maharashtra there are 68 co-opera- 
tive sugar factories. Out of these, 52 
are running in profit and only 16 
sugar factories there are in loss. Now 
I will come to the point of loss. Be- 
cause the recovery of these 16 or 17 
sugar factories is very low. and we have 
given uniform prices for all. When we 
come to Uttar Pradesh and Bihar, the 
prices are Rs. 22-23 for 8.5 per cent- 
recovery for one quintal of cane; and 
for Maharashtra, it is 13.5 per cent. In 
Maharashtra, what is the recovery? It 
is less than 10 per cent in my area. In 
Premila auntie's area the recovery is 
more than 12 per cent. In some other 
areas, Poona, Jalgaon and other areas, 
recovery is 10-12 per cent. The people 
of Maharashtra have bean demanding:' 
for a long time that they must have 
three different zones. There is a de- 
mand from the Maharashtra Govern- 
ment which they have given in this 
book. They have given the proposal to 
the Central Government for having 
different zones. In the high zone come 
Kolhapur, Sangli, south Satara district. 
In the medium zone come Ahmednagar,. 
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Poona, Sholapur, Nasik and north 
Satara districts. And in the low zone 
are the Marathwada and Vidarbha re- 
gionsj Jalgaon and other districts. It 
has been recommended by the Govern- 
ment of Maharashtra to the Central 
Government several times, "but the 
Central Government is not taking ac- 
tion on that. The hon. Minister has 
stated that an expert committee was 
appointed, but that committee is not 
agreeable to it. I would like to tell you 
that I am M.Sc, in Agronomy and my 
topic of research was sugarcane. I 
have guided so many post-graduate 
students of sugarcane and from that 
point of view when I go to agricultural 
areas and find the different agro-clima- 
tic zones, I find that it is pure injus- 
tice. What type of technical experts are 
there with the Ministry? They are all 
the while recommending that they 
should not accept three zones in Maha- 
rashtra, Why should the farmers 
suffer? And at whose cost? Because 
one farmer is getting more than Rs. 
22/- per quantal and another farmer 
Rs. 13.50 per quintal. Apart from that, 
Sir, even though the cost of sugarcane 
cultivation has gone up very high. 

SHRI VISHVAJIT PRITHVUIT 
SINGH (Maharashtra): Already zones 
are existing in U.P., different zones 
for different recoveries. 

SHRl VITHALRAO MADHAVRAO 
JADHAV; The cost of cultivation of 
sugar-cane has gone up very high in 
Maharashtra, I have stated in this 
House, to Rs. 30 per quintal. That is 
the cost of cultivation for 10 per cent 
recovery of sugar. This is the average 
in Maharashtra. That means, how much 
it will come? Rs. 300 per tonne. And 
how much are the farmers getting? 
Rs. 135 for 8.5 per cent recovery. That 
means Rs. 180 per tonne of sugar-cane. 
So, Sir, l!he farmer is the only indivi- 
dual in this country who is in loss, 
who is suffering for generations to - 
gether. When are we going to give 
them economic  and social justice? 

I am proud to say that after we have 
come to power, our Congress (I) Go- 
vernment came, we have given to the 

farmers at least the price of Rs. 180 
per tonne. But before that when the 
Janata Party was in power, only Rs, 
70 per tonne were given. Rs. 6' per 
quintal were given by the Janata 
Party Government. And so many far- 
mers, including myself, have burnt our 
sugar-cane crops. I have burnt sugar- 
cane crop in three acres in my field. 
But we are not satisfied. We want to 
give social and economic justice to 
the farmers of our country. 

Now coming: to India*s production  
today, it is 40 per cent less than what 
it was two years back. Totally we could 
produce 82 lakh tonnes of sugar then. 
This year we could prouuce only 59" 
lakh tonnes of sugar. The hon. Minis- 
ter has stated in the House that wa 
have got a carry-over stock of about 
39 lakh tonnes. That means, 59 plus 
39, we have got total sugar stock ol 
98 lakh tonnes. As a • precautionary 
measure they have imported 35 lakh 
tonnes from other countries. I do not 
know at what cost we have imported 
that sugar. But I would like to 
suggest.. 

SHRI ASHWANI KUMAR (BIHAR) ; 
The cost is a Commercial secret. 

SHRI . VISHVAJIT PRITHVUIT 
SlNGH: The cost was disclosed by 
the Minister in this House when he 
was replying to a question the other 
day. It is not a secret. It was disclosed 
in the House. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: That is not actually my 
problem, what my hon. friends from 
the Opposition parties spoke. What I 
would like to say in this House is that 
we must have such a policy for five 
years continuously, and for five years, 
I must say, we can have remunerative 
prices to the farmers, we can have 
such quota for export, we can have 
such quota fo,r import or we must 
have such quota for the home consum- 
ption. If we can adopt that policy, I 
am sure that the total requirement of 
this country can be met by only the 
Maharashtra State They have brought, 
the farmers of Maharashtra only have  
brought, this year 30 iakh bags of 
sugar. If you can give them a remuae- - 
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[Shrj Vithalrao Madhavrao Jadav] 
rative price, they can do so, I am 
assure in this House on behalf of the 
Maharashtra State. 

Now, what are the number of co- 
operative sugar factories? There are 
68 sugar factories in the co-operative 
sector, 13 sugar factories under process 
afid 11 sugar foctories in the private 
sector. And some 13 or 15 licences have 
already been sanctioned by the Gov- 
ernment of India.. That means, there 
will be totally IOO sugar factories. Even 
though the Government of India says 
that Maharashtra has got all the sugar 
factories, Sir, in only one area in 
Maharshtra where the Gaekwadi Pro- 
ject is there, the present Defence 
Minister and the former Irrigation 
Minister of Maharashtra has publicly 
stated that there was potential for 25 
sugar factories in the Gaekwadi Com- 
mand Area alone. Likewise, there is 
the  Upper Penu Ganga,     there is 

Wardha, and there are so many- other 
projects in Maharashtra. There is 
recovery. I have stated about the solar 
energy and the availability of water. 
We have got the highest energy. We 
have optimum day light, optimum in- 
tensity of the sun light. That is why 
this sugar recovery is important be- 
cause I am a technical person. The 
sugarcane formation starts in the 
month of July and ends in the months 
of October-November. During that pe- 
 riod whichever area gets more solar 
energy it can have more recovery of 
sugar.  That  is  the     principle behind  the 
sugar production. In the Kolhapur 
area recovery are very high because 
of direct access to the climatic factor 
and solar energy. So, from that point- 
of view I demand in this House that 
whatever projects are pending with 
the Central Government for issuance 
of licences must be    cleared. I know  that the 
Hon'ble Minister cannot in- 
clude them in the Sixth Five Year 
Plan because this is the last year of 
the Six Five Year Plan. I request, in  the 
interests of the farmers, the Hon' 
ble Minister to clear the projects be-  sauiie 
these  are the farmers projects, 

and include the same in the Seventh 
Five Year Plan. 

Maharashtra is the only State where 
Rs. 2,000 crores is being circulated in 
the rural areas through this sugar in- 
dustry business. At least from this 
point of view, the Central Government 
should clear the projects pending with 
them. 

Sir, before I conclude my speech, I 
would like to mention about my dis- 
trict, Nanded. In this district there 
were two sugar factories and subsequ- 
ently one sugar factory had become 
sick. Why it has become sick three 
years back? Because there were over- 
dues amounting to Rs. 60 lakhs. Sp, 
the Government had taken a decision 
to appoint an I.A.S, officer to recover 
overdues. But after his assuming1 

office he has created Rs. 3.60 crores 
because the public representative had 
some urge or interest for that sugar 
factory and he had .something in his 
mind      that      farmers   were suf- 
fering, that is why the dues 
which   were      Rs.   60  lakhs have 
now increased to Rs. 3.60 crores. The 
sugar factory installed at the cost of 
Rs. 1.75 crores has now become sick 
and as a result the dues have moun- 
ted to Rs. 3.60 crores. Although the 
cost of sugar factory has gone up 
more than Rs. 10 crores the Govern- 
ment of India have taken a decision to 
sanction the sugar factory projects 
which can crush 1500 tonnes per day 
only. Earlier it was only 1250 tonnes 
per day. For setting up a 1250 tonnes 
per dey sugar factory it used to cost 
Rs. 10 crores and now it has gone up 
to Rs 12 crores and more. That means 
we have to increase the share capital 
more than Rs. 1 crore. Now, Many 
people who are contemplating to ins- 
tal sugar factories in the cooperative 
sector are having second thought 
because of increased share capital 
from Rs. 1 crore to Rs. 1.1 crores. 
So if the Government of India allows 
the farmers of Maharashtra to instal 
1500 tonnes per day sugar factories 
please for God's sake don't increase 
the share capital.     Otherwise the far- 
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mers will suffer and no sugar factories 
will come up. 

Another very important thing, I 
would like to mention is time-limit tor 
the installation of sugar factories, is 
39 months. I think some time back 
this point was raised in this House. 
After procuring a license there are 
so many things to be executed. For 
example installation, collecting shares, 
taking the capital from the State 
Government and some banks, 
etc. So, this 39 months for installa- 
tion period is not sufficient and it 
should be increased to 60 months so 
that a person can very easily instal a 
sugar factory. 

Sir> I will take only half-a-minute 
to conclude. 

Five projects of the paper industry 
which are based on the sugarcane 
bagasse, have not been cleared by the 
Centre, nless these by-product in- 
dustries of sugar are encouraged, the 
sugar Industry will not be economic. 
The by-product industries of sugar are 
saccharine, alcohol, etc. While giving 
the sanction for setting up sugar fac- 
tories the Government should also 
keep in mind the question of encou- 
raging by-product industries of sugar 
so that this sugar industry will be 
economic. It should not be sour or 
bitter it will remain sweet. 

With these few words I conclude my 
speech. 
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any extraordinary, nature which could 
have compelled the government to 
come' out with amendments, but are 
quite basic ones which could have been 
proposed in the very principal act it- 
self. The government had taken 8 
long years to realise the simple truths 
embodied in this bill. The Hon'ble 
Members belonging to U.P. and Bihar 
who have preceded me paid eloquent 
tributes to the Hon'ble Minister. So, 
I think it is but proper to put forth 
certain problems which our fanners 
are facing today. Sir it is an accepted 
fact that we had enough quantity of 
sugar as reserve only last year. But 
these reserves have dwindled so much 
so that we had to resort to importing 
sugar this year. What is the reason 
for this unhappy development? Almost 
all the members are unanimous that 
the main reason for this unhappy 
development is that the sugarcane 
grower is not getting a remunerative 
price for  his produce. With the re- 
sult no farmer is coming forward to 
grow cane anymore. As a logical 
consequence of it the stocks have 
come down considerably and instead 
of exporting we are forced to import 
sugar this year. It is true that this 
is the main reason for the down fall 
of sugar production in the country. 
But apart from paying a remunerative 
price there are two more important 

reasons which are affecting the sugar 
stocks. 

Hoarding Is equally an important 
reason. Sir. as you might have 
"noticed the difference between levy 
sugar price and open market sugar 
price was very little. As a result of 
it many traders have hoarded the 
stocks of sugar. This boarding of 
sugar by unscrupulous traders is one 
important reason why we do not have 
enough sugar stock in the market to- 
day. This artificial scarcity is the 
deliberate creation of some traders.. 

, Another important reason, I think 
is, that perhaps the government, in 
order to help its friends have liberally 

•English    translation    of    original  speech 
delivered in Telugu. 

•SHRI PUTTAPAGA RADHA- 
KRISHNA (Andhra Pradesh): Mr. 
Vice-Chairman, Sir we are discussing: 
the Bill to amend-Levy Sugar Price 
equalisation Fund Act, 1976 today. The 
parent act was enacted in 1976. We 
are discussing just some amendments 
brought forward through this bill. It 
is not strange that quite often the 
Government enacts certain laws but 
later on comes forward with certain 
amendments keeping in view the diffi- 
culties that have arisen in implemen- 
tatio nof that act, and also to plug cer- 
tain loopholes existed in the main Act. 
It is nothing new. But what is strange 
is that the amendments which are pro- 
posed in this Bill are quite prelimi- 
nary.      These amendments are not of 
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(Shri  Puttapaga  Radhakrishna) 
issued licences to import sugar for 
their benefit. I think this should be re- 
formed. By oeslowing favours on some 
persons win only ruin the position 
further. 

I am not satisfied with the perfor- 
mance of the public distribution policy 
of the centre. In this context I am 
proud to state that in my own state, 
Andhra Pradesh, the public distribu- 
tion system is perfect or near perfect 
a ad can easily serve as a model to 
other states in the country. I think 
the   centre  would   not   hesitate to 
follow our example. 

Hon'ble Member Shri Biswa (.-.oswa- 
mi has mentioned about nationals&tion 
of the sugar industry. But what I feel 
is that it is better to go for strengthen- 
ing the co-operative system rather than 
nationalisation which has got its own 
demerits. Moreover co-operative sys- 
tem very much needed for our coun- 
try. 

Further, I feel that the distribution 
of sugar throughout the country should 
be on a uniform pattern.      This will 
also help further ease the sugar posi- 
tion in the country. 

Sir,  I conclude.  1 support this bill 
•   and I hope the government would im- 
plement it will all     sincerity       and 
honesty. 

I thank you very much for giving 
me this opportunity. 

Thank you. 

SHRl" GHULAM RASOOL MATTO 
(Jammu and Kashmir); Mr. Vice- 
Chairman, Sir, ordinarily the Bills of 
this nature which has been brought 
forward by OUT hon. Minister should 

be welcomed because these seek to 
plug the loop-holes in the matter of 
payment of money that is owed to 
the Government by the producers or 
manufacturers. But it appears that it 
has fallen to my lot to view these Bills 
from a commercial point of view. 
Some time back, Mr. Azad has come 
forward with exactly a similar Bill 
regarding the Aluminium Equalisation 
Fund. And while discussing that Bill, 
I raised this point that the interest 
rate to be charged for non-payment i3 
so low as to encourage the person who 
owes to the Government to keep the 
money with him. I am inclined to 
have the same view with respect to 
this Bill also. Though' the purpose of 
the Bill is laudable and one cannot 
have any doubts about it, but under 
the Amendment that is proposed to be 
made, it is stated that the Govern- 
ment shall charge interest at the rate 
of 15 per cent for non-payment. Sir 
the current rate of interest that the 
sugar mill owners pay to the banks 
is 21 per cent. And they ,are getting 
the Government money at 15 per cent 
and they are keeping it. And I am 
afraid, they will go on keeping this 
money and go on paying the interest 
at this reduced rate comparatively to 
the Government. It is profitable for 
them to pay 15 per cent rather than 
pay 21 per cent to the banks. There- 
fore, I would request the hon. Minis- 
ter that he should have a fresh look at 
the rate of interest, and in case of 
default, they should charge 21 per 
cent from those who do not pay this 
money. 

Sir, npw I come to my second point. 
My other friends have spoken about 
the Bill at large. And I am confining 
myself to the commercial aspect of 
this Bill. The second point is that 
the excess realisation by the mills 
should be deposited with CO days. 
That means, for two months at the 
rate of even 15 per cent, it comes to 
about 3 per cent. Why should it not 
be paid within seven days or within 
ten days? 
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I would request the hon. Minister to 
amend the Act and have ten days in- 
stead of sixty days.    The third point 
that J would like to bring to the notice 
ol the hon. Minister in this connection 
is that this is a fact that mills get a 
stay order in case of excess payments 
and other things.   But I would request 
him that where the Government is re- 
presented in these courts they should 
impress upon the courts that the money 
must be taken out from the producers 
and  deposited  in  some  account  with 
the court or anywhere else.   The idea 
is that this sugar industry is always in 
trouble.    It is always wanting money. 
When the question of payment comes, 
if it is agitated by tbe producer and a 
stay order is issued in his favour the 
Government     should     simultaneously 
ask the courts that all right, do not 
give us the money, but keep it with 
the court pending disposal of the case. 
This is a very important thing. This 
way we will have access to the money 
when the court decides the    matter. 
The' fourth point that I have to men- 
tion is that I have to ask    the hon. 
Minister to insert a penalty clause. It 
is all right that he has said it is 15 
per cent.   But as I have suggested it 
should  be  increased  to  21   per  cent. 
But even after non-payment    by the 
party after three months the penalty 
at the rate of one per cent or 2 per 
cent per month should be levied.   Then 
alone this money will come.    Other- 
wise, they will continue to  defy this 
order and  will not pay the  amount. 
These are the points that I have to 
bring to your notice.    I am bringing 
them within the orbit of the Bill within 
the strict meaning of the Bill and  I 
would  request  the  Minister  to  react 
to the propositions that I have made. 

Lastly, Sir, I would like to mention 
one point about the production of sugar 
and import of sugar. Of course, the 
Government has tP import sugar when 
it is needed. But I would like the 
Minister to pass on my suggestion 
that I am going to make, as food for 
thought to the Ministry of Agriculture. 
I find that 80 per cent of sugar pro- 
duced in Europeon countries is pro- 
duced from sugarbeet.    We    have a 

very vast dry lan<j farming area avail- 
able to us and the sugarbeet crop, is 
raised on dry land farms primarily. I 
would request the hon. Minister to 
pass on my suggestion as food for 
thought to the Ministry of Agriculture 
so that sugarbeet is also tried for the 
production of sugar in this country. 
With these observations, Sir, I con- 
clude. *> 

SHRI VISHVAJIT PRITHVIJIT 
SLNGH: We have already a sugarbeet 
mill in Ganganagar. 

SHRI BHAGWAT JHA AZAD; Sir, 
I am grateful to the hon. Members to 
bring the  entire sugar  policy  within 
the ambit of this small Amending Bill, 
whose objective has been only to re- 
alise that amount from the sugar pro- 
ducers which they charge as a result 
of the courts' stay orders over the levy 
price fixed by the Government. 1 would 
like to refer to the observations of the 
last speaker,  Shri Matto,  first.  I  am 
surprised how he coula resist his temp- 
tations so limit his observations only 
on this Bill.    He made three    points 
regarding  the Bill.  Of     course,    the 
last one was with regard to passing 
on his suggestion,  regarding    raising 
the sugarbeet crop for sugar produc- 
tion, as food for thought to the Minis- 
try of Agriculture. In this atmosphere 
I must congratulate him heartily that 
he took note of my Bill which is before 
j    the House because the other Members 
who   participated  in  the     discussion' 
spoke anything but on the Bill There- 
fore, I have to thank Mr.  Matto for 
speaking  on  the    Bill.    Therefor,    I 
would say that he is right and why 
should I charge only 12J per cent if 
he pays within sixty days when he has 
got the amount with him; he should 
pay 15 per cent I agree with you as 
a  Miniser.     Unfoirtnately,     my , diffi- 
culty  is   the courts.  They   say,  when 
they are due you must give them suffi- 
cient  and  reasonable time to pay it. 
Otherwise it is not    according to the 
natural law.   We have faced this pro- 
blem not in one case but in many cases 
including the  aluminium    matter    to 
which he made a reference. Therefore, 

(Shri Bhagwat Jha Azad) 
we have to     make    this    provision. 
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[Shri Dhagwat Jha Azad] 
Otherwise, I v/ill not even 
6.00 P.M. get this much. There- 
fore, I agree with him 
Sir. It is true, why not, when there 
are dues with them? They must de- 
posit immediately. They overcharge 
the consumers after the Government 
has done its fixation; but this is my 
limitation and hence, I cannot do it. 
Now, 15 per cent is the interest which 
I will charge and my reply to your 
argument for the penalty clause is 
again the same that I have given al- 
ready. The other point is that we do 
try to realise this amount from them 
as land revenue. Therefore, these 
points—though very important per- 
taining to this Bill—cannot be agred 
to fully and much as I would desire, 
it is not possible due to these limita- 
tions. I again thank you that you took 
note of my Bill. 

Now, I have got before me the 
panorma of the entire sugar policy 
which does not pertain to this amend- 
ing Bill, but I must reacf to the points 
raised; otherwise, the hon. Members 
will say that this Minister is arrogant) 
does not speak about it. And secondly 
on my part also, I cannot allow these 
points to go unchalleneged on the floor 
of the House lest it may be construed 
that I have no arguments to offer. 
Therefore, I will take up .the points 
raised here. 

(Mr. Deputy Chairman in the Chair. 

' It has been said thai.—one Member 
has forecast a doom in respect of sugar 
production next year—this country 
will not survive possibly so far as 
sugar is concerned. Let us see why 
the production came down to 59 lakh 
tonnes this year compared to 82 Iakh 
tonnes last year and 84 lakh tonnes the 
year before. The hon. Members have 
advanced arguments that it is due to 
firstly non-remunerative cane price 
and secondly, due to cane price arrears 
These two reasons have been advanced. 
I would say it is not the case. Factories 
have paid about Rs.  21  to  22  actual 

average cane price against the statu- 
tory price of Rs. 13.50 and the price 
of Rs. 21 to Rs. 22 is being continued 
to be paid by the State  Government 
during  1981-82, 1982-83,  1983-84. What 
I say is, this price has brought me the 
record production in 1981-82 and 1982- 
83 to the tune of 84 lakh tonnes and 82 
lakh tonnes.   There could be no reason 
to call it    unremunerative    this year 
to   bring  down  the  production  to   59 
lakh tonnes.   Now let us see how does 
the production fall.    The second point 
raised was  about the arrears. If that 
were the     reason,    then    production 
should have fallen in U.P. and Bihar 
who in this case are great defaulters. 
They  do  not  pay properly  this  year 
and last year  also dia  not  pay pro- 
perly.   So production would have gone 
down in these States if arrear were the 
reason,   compared      to      Maharashtra 
where   there  is  no   such problem.    1 
commend, and I have done so in the 
House,   because  in   Maharashtra  they 
even give advance payment and at the 
end of the season they have the Bhar- 
gava formula  of    fifty-fifty,     sharing 
which  is   a  good  scientific     formula. 
Some States have advanced the advis- 
ed  price which  I  have     always  said 
should be on the pattern    of    Maha- 
rashtra.    I never said what my    CPI 
•friend  said  that  Government     has  a 
definite  policy  of  reducing sugarcare 
in the country.    Why should    a Gov- 
ernment  exist  if it  has  this     policy 
especially when  this is  an important 
year for  any Government    to come? 
And  certainly  we     are  coming  back. 
Why should I do that?... (Interruptions) 
Mr. Kalmadi, I know, in spite of your 
small demonstration,  you know what 
the result wiH be. Mr. Deputy Chair- 
man, Sir, I would, therefore, say that 
the two reasons advanced by the hon. 
Members are not the reasons for this. 
For example they have mentioned ar- 
rears as one of the reasons. Had this 
been the reason, production in Bihar 
and U.P. would have come down like 
anything,  not in  Maharashtra,     Kar- 
nataka, Tamil Nadu and Andhra Pra- 
desh.     These  Southern    States,     Sir, 
today, are contributing in a great way 
to the drop in production though they 
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are not in the list of States where ar- 
rears are there in regard to sugarcane. 
This is so only in these two States, 
BihiW and U.P. Therefore, this is not 
the reason. 

 
SHRI BHAGWAT JHA AZAD: I 

have mentioned about this. I do not 
know, how many years my friend wants 
me to go back. He may go back many 
years like his party, reactionary party. 
But as a person belonging to a pro- 
gressive party, I can go back only to 
1983-84, 1982-83 and 1981-82. In thes? 
three years, by paying remunerative 
price to the farmers, we got highei 
production in the country. I have no 
reasons to believe that the price was 
unremunerative. Therefore, these two 
are not the causes.    (Interruption)  (be 

 
SHRI BHAGWAT JHA AZAD: You 

are quoting wrong figures. This hon. 
gentleman has quoted all wrong figures. 
He said that the arrears is Rs. 350 
crores. Whereas,'the fact is, it is Rs. 
138 crores. He has evershot only by 
Rs. 200 crores! This hon. Member 
said that next year will be a year of 
doom for the country in regard to 
sugar production. By saying this, he 
is lending support to the sugar hoar- 
ders in this country to push up the 
price. You are not helping the farmers. 
You are not helping consumers. You are 
only helping the sugar magnates 
against whom you speak so elequently. 
The Congress Party is the only party 
which is under the leadership of 
Shrimati Indira Gandhi working for 
the people. This hon. Member remark- 
ed  that this  Government's     policy is 

anti-people, anti-farmers policy. 
Now, Mr. Deputy Chairman, Sir, I 
would like to know, whose policy is 
anti-people' policy? Is our policy anti- 
people policy or is it the hon. Mem- 
ber's party policy? He says that the 
arrears is Rs. 350 crores. By this, he 
is creating a scare among the farmers. 
He also says that next year will be a 
year of doom for this country. 

Sir, as you know, in our country, 
which is an agricultural country, agro- 
climatic conditions do vary. I have 
said this in the morning. We are 
giving incentives for rice production, 
for wheat production, for oilseeds 
production, for sugar production. But 
the balance is sometimes in favour of 
one crop and sometimes it is in favour 
of the other crop. Last year, there was 
a severe drought in Ihe South. Pro- 
duction went down tremendously in 
only State, Maharashtra, whsre reco- 
very is the best, where the system is 
best organised and there are no 
arrears also in that State. But Maha- 
rashtra contributed very less, the 
lowest, last year because of drought. 
You should see this reason. In one 
year, when the same price has been 
paid i.e. the actual cane price why 
should the production go down? This 
was because there was drought and 
floods in the North and drought in the 
South. Also, in the winter, because of 
untimely rains recovery came down 
in Bihar and U. P. This is the reason 
for the sugar production coming down 
from 82 lakh tonnes to 59 lakh tonnes. 
Now, Sir, I am not an astrologer like 
my friend, Mr. Suraj prasad, who 
says that next year will be a year of 
doom for this country as far as sugar 
production is concerned. Of course, I 
may not have a carry over of 49 lakh 
tonnes, but 18 to 20 lakh tonnes ^is on 
1st October, 1984. But I hope, with 
good rains to come, we wiH have 
enough to manage. Therefore, this 
point is out. 

The second point made was about 
the dual pricing policy. Well, Sir, I 
do not know whom they support. De 
they support only the farmers in the 
wrong way, or, do they also take intc 
view the consumers in this country' 
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[Shri Bhagwat Jha Azad] 
Whose interests they support? They 
said that in 1978, when this dual 
pricing policy was removed* there was 
plenty of sugar and that it was sold at 
Rs. 2-50 per kg. The hon. Member, 
Shri Jagdambi Prasad Yadav, remind- 
ed me of (his own days of fate own 
government, that that Government 
was very nice, they removed control 
and that is why everything was avail- 
able in plenty. True, you are right, 
Jagdambi Prasadji. For three months 
the price came down but after three 
months the price went up. So much »o 
that in that very year 1978-79 when 
they did it, the same very Government 
had to bring in dual control again. 
It is not me but you who again 
brought this because you had to 
succumb to the pressure of consumer 
in this country. Industry means 
Cane growers, Industry means will 
owners, industry means consu- 
mers and my Government is tbe 
Government of socialist pattern, my 
Government is the Government of 
socialism. We have to keep a balance 
You,had to reintroduce it because in 
your time the price went up to by 
Rs. 5. Production went down to 59 
lakh tonnes. Do you deny it? It went 
to 39 lakh tonnes in 79-80 Do vou deny 
it? (Interruptions). My goodness, 
what figures should I quote? All this 
happened in Janata Government. The 
moment Mrs. Indira Gandhi came, 
look and behold. When the cane was 
being burnt it started booming up. 
We got 84 lakh tonnes. Still more 
than 59 lakh tonnes, and we came up 
next year. Therefore, this also is not 
the argument which the hon. Member 
has given. 

They have also said about 
natibnajlialation. Ti|at is another 
important point. Sir, nationalisation 
has become a stick of showing the ex- 
terior of some parties, about the love 
for socialism, but in this respect I can 
say what Mr. Kushawaha said is 
correct. He js man down to earth. 
He knows what it means for the far- 
mer. Being a Member- in the first 
Parliament of this    country    and the 

youngest Member since 1952, 1 have 
been a blind supporter of nationalisa- 
tion. Still now I support nationalisa- 
tion. Sir, 'blind' means nationalisa- 
tion where it is absolutely necessary 
and not for the sake of showing colour 
of socialism. Over the last 35 years 
we have seen that the cooperative 
sector is as good as nationalisation. In 
this country majority of factories are 
in the cooperative sector. Shri Kusha- 
waha and that young Member Radha- 
krishnan of the Telugu Desam have 
rightly said that cooperative sector 
should be strengthened. They have not 
said about nationalisation I am rot 
prepared to recommend to the Govern- 
ment of Uttar Pradesh and Bihar to 
take over those juriks from indus- 
trialists and pay them for that. 
Discard them, I do not mind, if they 
are not prepared to give them soft 
loans. If 'they do not come up, let them 
go to hell. We will be having new fac- 
tories, if it is better for our country. 
This is the kind of euphoria for natio- 
nalisation. Of course, my party is 
committed to that, We want the public 
sector to reach commanding heights 
in the mixed economy of our country, 
but not at the cost of junks, and pay- 
ing to the mill-owners. You are 
speaking for the mill-owners, not for 
the poor consumers. So, their third 
point is also not correct. Sir, there are 
many more points raised by hon Mem- 
bers, I am prepared to meet those 
points. Now that you are saying over, 
I would only like to say something 
about zones. My hon. friend is. not 
here. I have said, we have no objec- 
tion to the recommendation from 
Maharashtra. We have sent it to the 
Bureau of Industrial Costs and Prices 
(BICP). We have recommended and 
told them to kindly examine it and 
tell us. there are 16 Zone Low and 
behold, when we got the recommenda- 
tion, it says, reduce it to eight zones. 
One hon. Member said, reduce it to 
only one zone in the sugar industry. 
I do not know from what understand- 
ing he was saying so. In this country 
there are different zones. There is 
different production, different re- 
covery,   w« have to make a rationale 
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out of all that. Therefore, we have 
asked the BICP to consider what 
Maharashtra and Gujarat have said. 
We cannot on our own do it because 
it is not a body of the Ministry; it is 
an expert body outside the Ministry. 
We are considering that also. There- 
fore I would say, about the arrears— 
which is my last point, Sir, which 
will interest you also—the Members 
hava asked tne day In and day out 
and today also; what are you doing 
for the payment of arrears? I ask a 
question: what do they want me to 
do? The question is under the present 
arrangement, payment of huge in- 
terest is to be made by the State Go- 
vernments. As a Minister 'coordinat- 
ing the activities, I persuade them, I 
goad them, sometimes I take the 
liberty with my friends .vho | are 
equal to me in being angry with them. 
That is why, Sir, the dues are being 
paid and compared to the position on 
15th June last year when it was 
15.9 per cent, this year it is 10.9 per 
cent. But I am not satisfied. Why 
should it be Rs. 118 crores still? But 
it would be better if the non. Mem- 
bers rather than shouting at me were 
to tell me, what they expect from me 
in the present constitutional arrange- 
ment otherwise than to request them, 
goad them, persuade them and also 
the Finance Minister going out of the 
way in giving them ways and means 
loans to pay the arrears. What else we 
as the Central Government can do? 
On the one hand if you want to do 
beyond the constitutional powers, 
immediately we are reminded of the 
Sarkaria Commission, the Centre- 
State relations etc. and on the other 
hand here they are very good, i would 
advise what they should do. Rather 
than only press me, I would ask all 
members to tell their parties and 
friends in the Assemblies of the States 
of those Governments which are not 
paying to put them in the same way 
as they are putting to me here and 
asking them to pay. I,on my own be 
half assure them, even recently before 
tMs debate came, 1 have done- this and 
I will continue to do it that when 
their request comes    to the    Finance 

Minister, it will be considered very 
liberally. We have given a lean of 
Rs. 40 crores to Uttar Pradesh. For 
Bihar, Shri Ramanand Yadav was 
very strong in asserting, "Mr. Jha, it 
is a shame for    the Government    to 
import" ---- (Interruptions)    No,    you 
have said it, you see the debate; and 
I-was a little pained. 

SHRI RAMANAND    YADAV-    Not 
to you:     
SHRI BHAGWAT JHA AZAD: 

Right for me as an individual I would 
tolerate this "shame"^ better rather 
than "shame" for the country. That 
is what I wanted to tell you. I jet not 
the country have "shame" for this. 
The country has to take  note of 
hoarders of Bombay and Calcutta who 
threatened me that they would push 
up the price because there had been 
less production, to tell them that this 
Government is strong enough. I have 
only imported 3.54 lakh tonnes. I 
had to tell them: "No price will be 
increased'. One hon. Member has 
asked me to stabilise the-price ?t this 
level. I will stabilise it at this level 
in this country for the consumer. I 
would not permit the hoarders and 
blackmarketeer in this country to 
increase the price. Please believe me 
when I say it, I will release as nuK-h 
sugar as possible in the market to 
keep this price in the festival days 
for the consumers in this country fo 
enjoy their festivals I humbly submit 
to the House to keep these important 
considerations of the sugar policy in 
view and with these words I com- 
mend this Bill for the hon. Members' 
consideration and passing. 

MR. DEPUTY    CHAIRMAN:     The ' 
question is: 

"That the Bill to amend the 
Levy Sugar Price Equalisation Fund 
Act, 1976, as passed by the Lok 
Sabha, be taken into considera- 
tion." 

The motion was adopted. 
MR. DEPUTY CHAIRMAN: We 

shall now take <up clause-by-clause 
consideration of the Bill. 
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[Mr Deputy Chairman] 
Clauses 2 to 8 were added to the Bill 
Clause  1, tfie Enacting Formula and 
the Title were added io the Bill. 

SHRI BHAGWAT JHA AZAD: Sir, 
I move: 

"That the  Bill  be passed." 
The question tt?as put and the motion 
was adopted. 

MR. DEPUTY CHAIRMAN; Now 
we will take up the next Bill. 

THE     CINEMATOGRAPH   (AMEND- 
MENT) BILL, 1984 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE DE- 
PARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI H. K. L. BHAGAT): 
Sir, I move; 

"That the Bill further to amend 
the Cinematograph Act, 1952, as 
passed by the Lok Sabha, be taken- 
into consideration." 

Sir, at this stage I would make only 
a very brief observation as to why this 
Biil is being brought. Because of the 
video boom in the country, there are 
reports that uncertified'video films are 
being exhibited on a large scale, A 
large number of video parlours have 

sprung up an over the country and 
they exhibit such films recorded on 
video tapes by charging admission fee 
from the clients. Among other things, 
this has also hit the Indian film in- 
dustry very adversely. It is felt that 
there should be more stringent punish- 
ment . provided in the Cinematograph 
Act, 1952, the curb this practice of 
exhibiting uncertified Indian/foreign 
films by video parlours, etc. Hence 
this Bill for enhancing the penalties 
provided under section 7 of the Act 
as also prescribing minimum punish- 
ment for exhibiting uncertified films. 

Sir, the net effect of these provisions 
would be to increase the punishment, 
to provide a minimum penalty. As a 
consequence this is read with section 

513 of the Criminal Procedure Code, 
and tne oii'ences will become non- 
bailable. Of course even now they 
are cognizable and in view of the new 
previsions also they will remain cog- 
nizable. 

Sir, I commend the Bill to the House. 

The question was proposed. 

MR. DEPUTY CHAIRMAN: There 
is one amendment by Shri Satya Pra- 
kash Malaviya.. .He is not. here 
This Bill has to be finished today and 
so we have to sit a bit late. Shrimati 
Ila Bhattacharya. 

*SHRIMATI ILA BHATTACHARYA 
(Tripura): Mr. Deputy Chairman, Sir, 
the Hon. Minister has moved the Ci- 
nematograph (Amendment) Bill, 1984, 
today in the House, video is spreading 
corruption in our country. This Bill 
seeks to enhance the punishment for 
those who are guilty of spreading the 
corruption through video. I support 
this Bill. But before supporting this 
Bill I would like to make certain ob- 
servations. I hope my observations 
will receive due consideration from 
the Government. 

Cinema is a great industry in our 
country. This industry can move the 
society backward or forward. So the 
Government in every country has a 
special responsibility to this industry. 
Cinema industry has progressed 
much jn our country. Our films have 
already earned international recogni- 
tion. Producers like Shri Satyajit 
Ray, Shri Sham Benegal and Shri 
Ritwik Ghatak have produced many 
films of educative value. These films 
can. take the society forward. But in 
proportion to the expansion of cinema 
industry in our country, good films 
have been produced in less number. 
Multiplicity of low standard films have 
brought degeneration in society. The 
society is already moving backward 
with the growth of bad films in the 

*English translation of original speech 
delivered in Bengali. 


